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(b) Anoual Report of the Hous-
ing and Urban Development Cor-
poration Limited, New Delli, for
the year 1972-73 along with the
Audited Accounis and the com-
ments of the Comptroller and
Auditor General thereon.

{Placed in Library, See No. LT-8604/
4] |-

(2) (2) Review by the Govern-
ment on the working of the Natio-

the year 1072-73.

{(b) Annual Report of the Na-
iional Buildings Construction Cor-
poration Limited New Delhi. for
the vear 1872-73 along vnth the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-6595/
™

(3) (a) Revijew by the Govem-
ment on tha working of the Hin-
dustan Housing Factory Limited,
New Delhi, for the ycar 1972-73

(b) Annual Report ot the Hin-
dustan Housing Factory Limited,
New Delhl, for the year 1872-73
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.

[Placed in Library. See No TL-6696/

4] - ki

FrRTILISER (MOVEMENT CONTROL) (SE-
COND AMENDMENT) ORDER

THE MINISTER OF STATE IN THE
MINISTRY oF
(SHRT ANNASAHEB P. SHINDE).
I beg to lay on the Table a copy of
the Fertiliser (Movement Control)
(Second Amendment) Order 1974
(Hindi and English versions) publi-
shed in No. GSR. 145
(E) in of India dated the
Mth March, 1974 under sub-section
(8) of section 8 of the Espentis) Com-
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modities Act, 1955 [Placed in Lib-
rary. See No, LT-0697/74].

ANNUAL ACCOUNTS AND Aupir REPORT
or Bomeay PorT TRUST FOR 1072-73

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): I beg to lay on
the Table a copy of the Annual Ac-
counts (Hindi and English versions) of
the Bombay Port Trust for the year
1972-73 and the Audit Report thereon.
[Placed in Library. See No. LT-6688/
74)

13.15 hrs,
PUBLIC ACCOUNTS COMMITTEE

HUNDRED ANp SIXTEENTH REPORT

SHRI JYOTIRMOY BOSU (Diamond
Ha.vou) I beg 1o present the Hund-
red and sixteenth Report of the Pub-
lic Accounts Committee on Chapler III
of the Report of the Compiroller and
Auditor General of India for the vear
1971-72, Union Government (Civil),
Revenue Receipts, Volume I, Indirect
Taxes—Sales-Taxy Receipts of the
Union territory of Delhi.

COMMITTEE ON GOVERNMENT
ASSURANCES

EiGaTH REPORT

SHR; R. BALAKRISHNA PILLAI
(Mavelikara): I beg to present the
Eizhth Report of the Commitlee on
Government Assurances.

13.16 hrs
MATTER UNDER RULE 877

REPORTED DEATy OF SEVERAL PATIENTE IN
& Kanpur HospIML DUE 70 SPURIOUS
GLUCOES INJECTIONS

SHRI S, M. BANERJEE: (Kanpur):

M. Sir, you rau:t

have repd lﬁ:qu newspaper  that.

in K s tral Hospital
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SHRI ATAL BIHAR] VAJPAYEE
(Gwalior): More than 20 persons.

SHRI S§. M. BANERJEE: 20 per-
sons dled yesterday night and more
are likely to dje because thig spurious
drug is being used. The Principal of
the GSVM Medical College, Mr. H. C.
Verma has confirmed this to the PTI
representative:

“,.that 20 peryons had died mince
taking the injections on April 12,
A Committee of three doctors had
been set up to probe the demths.”

1 am told that yesterday all those
patients who were on danger list,
whose condition was serious, in that
hospital and who were advised glucose
and saline had refused to take that.
I am told that those patients whose
condition ig serious may not live long.
This medicine was supplied to this hos-
pital and other hospitals by some dea-
lers. I was expecting a statement to-
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the hospital will definitely be taken
away by their patents or guardians.

This is a serious matter ang it
heart-breaking for me because some
those who had died are known t
personally. I would request you and

BRE

1s a Very urgent matter, This is a mat~
ter of very urgent public importance.
The Deputy Minister is here. Let him
say something. ...(Interruptions)

MR DEPUTY-SPEAKER: Flease
be patient.

off wrw (egrd, s © goRH
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MR DEPUTY-SPEAKER : Shri
Vasant Sathe..(Interruptions) The
hon. Members are so impatient. As

Shri Sathe has also raised a similar
question of drug adulteration or spur-
rious drugs, I have allowed him also.

SHRI VASANT SATHE (Akola):
Ag has been just now mentioned by
Shri S. M. Banerjee, this is raally_a
very serlous matter because social
crimes which cause the death of inno-
cent people who entrust their lives into
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rule 77

I would Bke' to submit that In ths
mitter the Goverament should take a
serious view ang seg to it that som.
deterrent punishmni is given, som-
thing that will make an impression on
the people of this country that we
mean to be very firm and concerned
against such criminals against society.
That 18 why I support Shri Banei-
Jee's submission under Rule 377 and 1
expect the Minister to come out
with a statement assuring a very firm
and expeditious aclion, not merely
saymng that they will look into
it and muke an inquiry and meanwhile
years will pass by but assuring that
they will take expeditious action which
will creite an impression in the coun-
iry that we mean business against such
criminals against society who indulge
m such social crimes. This is all I
want to submit.

MR. DEPUTY SPEAKER: Has the
Depuly Minister for Health who is
here anything to say?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): I appreciate the feelings of
the House. I can only say that the
Government is very much exercised
over this whole thing. It was discus-
sed recently in the Central Council of
Health meeting alsp this particular
matter raised by Mr. Banerjee the
‘nister is making an inquiry and he
will make a statement in the House.

—

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, there is another very
important matter—four Iranian stu-
dents have been given depeortation
order.,..

MR. DEPUTY-SPEAKER: This
House is not for Shri Jyotirmoy Bosu
dlone. There gre 528 members.

SHRI JYOTIRMOY BOSW: Nour
Iranian boys have been served with
the deportation order. What is the

& D.G. on account 1974-75

crime they hiave committed? or pace-
fully demonstrating before the Iranian
Embassy. Please show some compas-
sion. The deportation order should
be withdrawan,

1320 hrs.

PONDICHERRY BUDGET, 1974-75

GENERAL DISCUSSION AND DE-

MANDS FOR GRANTS ON AC-
COUNT, PONDICHERRY 1974-75

MR. DEPUTY-SPEAKER: Now we
take up the General Discussion and
Discussion on the voting of the De-
mands for Grants for the Union Terri-
tory of Pondicherry.

Shri Somnath Chatterjee.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): It is really something ille-
gal This cannot come to this House
and I have given notice about it,. We
shall oppose it at that time. Let me
tell you the Government has taken
recourse to ilegal and improper me-
thods and they have no right in the
present circumstances. ...

MR DEPUTY-SPEAKER: Order
please. I have called Shri Somnath
Chatterjee. If you want to speak in
his place, you speak.

SHRI JYOTIRMOY BOSU: That
is another trick.

MR. DEPUTY-SPEAKER: When has
to deal with a customer like you..!

SHRI JYOTIRMOY BOSU:
humble, innocent person....

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, would you like to
fix some time-limit?

Iama

SHRI JYOTIRMOY BOSU: 5 hours .

MR. DEPUTY-SEEAKER; W have
not fixed the time.



